[3488]

IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE SIXTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HON’BLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND
e . THE HON’BLE SRI JUSTICE G.M. MOHIUDDIN .

WRIT PETITION Nos.23491, 12956, 23495, 23499, 23500, 23521,
28530, 23532, 23571, 23575, 23580, 23697, 23733, 23837, 23847,
23869, 23877, 23885, 23898, 23901, 23903, 23908, 23911, 23958,
23089, 24050, 24091, 24108, 24161, 24235, 24291, 24317, 24356,
i 24377, 24415, 24504, 24528, 24748, 24806, 24871, 24897, 24901,
"4 24905, 24911, 25117, 25152, 25228, 25255, 25262, 25273, 25289,
~~25503,25729, 25741, 25794, 25819, 25857, 25858, 25860, 25861,

B

25919, 25947, 26018, 26034, 26055, 26097, 26105, 26407;

)

o :

2 m;f“?f%8§¢25341,26323,26430,26496,26572.26580,2§z§£§3#wf,
.. 26B4T;DT0VA, 27123, 27125, 27182, 27219, 27311, 27488, 27585,
. 37620, 97631, 27638, 27659, 27671, 27700, 27709, 27714, 27781,
27789, 27851, 28169, 28194, 28315, 28443, 28499, 28507, 28601,
28658, 28872, 28873, 28902, 28905, 28969, 29042, 29119, 29124,
29135, 20212, 20481, 29823, 29994, 30017, 30030, 30035, 30085,

30095, 30097 & 30112 of 2025

WRIT PETITION No. 23491 OF 2025:

Between:

Yashnu Yasasvi Polucherla S/o Gurumurthi Polucherla, Aged about 35 years,
Occupation. Pvt Employee, # Villa No 19, Aditya Empress Park, Shaikpet,
Tolichowki, Hyderabad, Telangana-500008.

...PETITIONER
AND
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1. The Income Tax Officer, Ward 4(1),‘. Hyderabad, # IT Tower, AC Guards,
Masab Tank, Hyderabad - 500004.

2. The Principal Commissioner of Income Tax-1, Hyderabad, |.T. Tower, 10-2-3,
A.C. Guards, Hyderabad-500004.

3. The Assessment Unit, Income Tax Department, National Faceless

Assessment Centre, Dethi, Ministry of Finance, Room No. 401, 2™ Floor, E-
Ramp, Jawaharlal Nehru Stadium, Dethi-110003.

...RESPONDENTS

s
ey -

Petition under Aé'ticle 226 of the Constitution of India praying that in the
circumstances stated in the -affidavit-filed-therewith, -the High Court may be
pleased to issue an app(opriate writ, order or direction more particularly one in
the nature of Writ of Manda{pus, declaring the proceedings u/s 148A(d) dt.
15.04.2024 bearing DIN No. ITBA/AST/F/148A/2024-25/1064098786(1) and
notice u/s 148 dt. 15.04.2024 bearing DIN No. ITBA/AST/S/148_1/2024-
25/1064104890(1) issued by the JAQ (1% respondent) instead of FAO (3"
respondent) for AY. 2020-21, as-void;:illegal,~and contrary to the provisions of
Income-tax Act and contrary to the Rrineipl"eévofl Natural Justice.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support.of the petition, the High Court may be pleased to
stay all further proceedifigs pursuant to the notice u/s 148 dt. 15.04.2024 vide
DIN No. ITBA/AST/S/148_1/2024-25/4064104890(1) issued by the JAO (1%
respondent) instead of FAO (3™ respondent) for A.Y. 2020-21.

Counsel for the Petitianer: SRI DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIORS.C. FOR INCOME TAX

WRIT PETITIONNO: 12956 OF 2025

Between:

Chandra Shekar Narla, Sfo. Pochetti Narla, Aged about 41 years, Occ. Business
Having Address at. #S4,Sai Ratna Towers Hylam Colony, Venkatagiri, Hyderabad,
Telangana, 500045, AFZPN8218B

...PETITIONER



AND

(9%}

Income Tax Officer, Circle 12(1), Hyderabad 2" Floor, Basheerbagh, Aayakar
Bhavan, Hyderabad, 500004

Incame Tax Officer, Ward 5(3)3), Bangalore HMT Bhawan, No. 59, Bellary
Road, Ganganagar, Bengaluru, Karmataka, 560032

The Principal Commissioner of Income Tax - |, Hyderabad 2™ Floor, AC
Guards, MasabTank Hyderabad, 500004

The National Faceless Assessment Centre, Income Tax Department Ministry
of Finance Gowt: of India, New Dethi.

Union of India, Iﬁtinistry of Finance Rep. by its Secretary, 166-B North Block,
New Delhi - 110 001.

...RESPONDENTS

Petition under- Artlcle “B26 -of the Constitution of India praying that in the

circumstances stated m the affidavit filed therewith, the High Court may be

pleased to .

Issue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, setting aside the order passed by the Respondent
No.2under Section 148A(d) and Notice issued u/s 148 of the Income
Tax Act, 1961 dated 26.04.2023 for AY 2019-20, as being without
jurisdiction illegal, arbitrary, bad in law, void ab initio, and being
violative of the principles of natural justice and Articles 14, 13 and 265
of the Constitution of India as the same is issued by the Jurisdictional
Assessing Dfficer i.e. Respondent No.2, after introduction of the
facetess as§essment of Income escaping assessment scheme, and any
consequent proceedmgs as lacking in jurisdiction;

Declare the -action of the Respondent No. 1 in passing the Assessment
Order dated 25.03.2025 consequent to notice u/s 148 dated 26.04.2023
as being ijlegat and bad in law and set aside the Assessment Order
dated 25‘032;025 and consequent proceedings as the order was

passed wﬁhoﬁffa-ny jurisdiction.

Counsel for the Petitioner: SRI P. SOMA SHEKAR REDDY

n;

Counsel for the Reépohdents No.1 to 3: Ms. BOKARO SAPNA REDDY,

SENIOR S.C. FOR INCOME TAX




Counsel for the Respondent Nos.4 & 5: SRI B. MUKHERJEE, REPRESENTING
DEPUTY SOLICITOR GENERAL OF INDIA

¥ i
ETITION NO: 23495 OF 2025

I WRACP

L,

iy

Between:

Apoorva Polucherla, D/o Guru murthi Polucherla, Aged about 34 years,Occupation
Doctor, Villa Nc,'19, Aditya’-Empress Park, Shaikpet, Tolichowki, Hyderabad,

Telangana-500008. .- |

R : ..PETITIONER
AND .. o+ 4 A A bt o & A S ¢+ S b e o em ea

1. The Income Tax Officer Ward 4(1), Hyderabad, # IT Tower, AC Guards,
Masab Tarfk; Hyderabatf - 500004

2. The Principal "‘Chief Commissioner of Income Tax AP & TS, 10" Floor, C-
Block, 1.T. Tower, 10-2-3, A.C. Guards, Hyderabad-500004

3. The Assessment Unit, Income Tax Department, National Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 401, 2™ Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110003

...RESPONDENTS

Petition under Article 226 of the Constitufion of India praying that in the
circumstances stated in the affidavit filed -therewith, the High Court may be
pleased to issue an appropriéte wnt;}derormrechon more particularly one in
the nature of Writ of Mandamus, declaring the proceedings u/s 148A(d) dt.
15.04.2024 bearing DIN No. [TBA/AST/F/148AI2024-25/1064100952(1)and
notice u/s 148 dt. 15/04/2024 béaring DIN No. ITBA/AST/S/148_ 1/2024-
25/1064104730(1) issued by the JAO (1% respondent) instead of FAQO(3™
respondent) for A.Y. 2017-18,~as vqid, illegal, and contrary to the provisions Qf

Income-tax Act and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition undé‘r Section 151 CPC praying that in the circumstances stated
in the affidavit filgév{_in;éqppqt};of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt. 15.04.2024 vide
DIN No. ITBA/AST/S/148_1/2024-25/1064104730(1) issued by the JAO(1*
respondent) mste&kLofFAO'(S»;d :frespondent) for A.Y. 2017-18.

Counsel for the Petitioner: SRI DUNDU MANMOHAN



Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23499 OF 2025

Between:

Apoorva Poluchera, D/o Gurumurthi Polucherla, Aged about 34 years, Occupation
Doctor, # Vilta No 19, Aditya Empress Park, Shaikpet, Tolichowki, Hyderabad,
Telangana-500008.

...PETITIONER
AND
1. The Income Tax Officer Ward 4(1), Hyderabad, - # IT Tower, AC Guards,
Masab Tank, . Hyderabad - 500004.

2. The Principal Commissioner of Income Tax-1, Hyderabad, |.T. Tower, 10-2-3,
A.C. Guards, Hyderabad-500004.

3. The Assessment Unit, Income, Tax - Department, Natlonal Faceless
Assessment Centre, Delh| Ministry of Finance, Room No. 401, 2™ Floor, E-
Ramp, Jawaharlal Nehru Stadium, Dethi- 110003

...RESPONDENTS

Petition under Arttcle 226 of the Constitution of India praying that in the
circumstances stated 1{] tt;e : a{ﬁc{av‘t“f‘red ‘therewith, the High Court may be
pleased to issue an W_A,,_;Q;Leﬁwm order or direction more particularly one in
the nature of Writ of hMandamus declanng the proceedings u/s 148A(d) dt.
15.04.2024 bearing DHN No. ITBAIAST/F/148A12024 25/1064099802(1) and
notice u/s 148 dt. 15.04.2024 bearmg DIN No. ITBA/AST/S/148-1/2024-
25/1064105405(1) issued by the JAO(1S‘, respondent) instead of FAO (3"
respondent) for A.Y. 2020-21, as void, illegal, and contrary to the provisions of
Income-tax Act and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt. 15.04.2024 vide
DIN No. ITBA/AST/S/1 48_1/2024-25/1 064105405(1) issued by the JAO (1*
respondent) instead of FAO (3" respondent) for A.Y. 2020-21.

Counsel for the Petitioner: SRI DUNDU MANMOHAN
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Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
' SENIOR S.C. FOR INCOME TAX

{WRIT PETITION NO: 23500 OF 2025

Between:

Apoorva Polucheria, D/o Gurumurthi Polucherla, Aged about 34 years, Occupation:
Doctor, # Vila Nd#«19, Aditya Empress Park, Shaikpet, Tolichowki, Hyderabad,
Telangana-500008.

W ...PETITIONER

AND

1. The Income Tax Officer, Ward 4(1), Hyderabad, # 1T Tower, AC Guards,
Masab Tank] Hyderabad - 500004.

2. The Principal-Chief-Commissioner of Income Tax, AP & TS, 10" Floor, C-
Block, I.T. Towet;"10-2-3, A.C. Guards, Hyderabad-500004.

3. The Assessment Unit, Income Tax Department, National Faceless
Assessment Centre, Dethi, Ministry of Finance, Room No. 401, 2™ Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110803. '

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or-direction-more particularly one in
the nature of Writ.of Mandamus, declaring the proceedings u/s 148A(d) dt.
26.08.2024 bearing DIN No. ITBA/AST//1 48A/2024-25/1067974266(1) and notice
u/s 148 dt. 26.08.2024 bearing DIN No. ITBA/AST/S/148_1/2024-
25/1067980126(1) [issued by the JAO (1% respondent) instead of FAO (3™
respondent) f0‘r'A."_r"‘.L2ﬁ1'8:19;"aS"void, illegal, and contrary to the provisions of

Income-tax Act and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition underT Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt. 26.08.2024 vide
DIN No. ITBA/AST/S/148_1/2024-25/1067980126(1) issued by the JAO (1%
respondent) instead of FAO (3" respondent) for A.Y. 2018-19, and may pass

such other order(s) as the Hon'ble Court deems fit and proper in the interests of



substantial justice, as otherwise the Petitioner would be put to irreparable loss
and severe injury.
Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23521 OF 2025

Between:

John Foundation, 5-1007, B R Nagar, Behind FR Balaiah Nagar, Old Alwal,
?eﬁunderabad 500010. Rep by its Trustee, Mr. Benedict John, Sio. Mr. Saji K.
ohn

...PETITIONER
AND

The Deputy Commissioner of lnoo-me Tax, Central Circle 3(3), Aayakar Bhawan.
Basheerbagh, Hyderabad - 500004. ,

..RESPONDENTS

Petition under Article 22«@9} the %sytétion of India praying that in the

circumstances stated in the g

i erewith, the High Court may be
pleased to pass an order or dlrec i [ ly .one in the nature of WRIT OF
MANDAMUS holding that the nottoe tssue \by" the Respondent dated 29/09/2023
issued under section 148 of the Act with DIN & Notice No: ITBA/AST/S/148 _1/
2023-24/1056665148(1) for the ass;essniént year 2020-21, as being without
jurisdiction,_illegal, arbitrary and péssed in gross violation of principles of natural
justice without application of mind, and consequently set aside the same.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay alt further proceedings pursuant to issuance of notice u/s.148 of the Act by
Respondent dated 29.09.2023 for the assessment year 2020-21.




IA NO: 2 OF 2025

—

Between:

The Deputy Commissioner of income Tax, Central Circle 3(3), Hyderabad, Aayakar
Bhawan. Opposite LB Statidum, Basheerbagh, Hyderabad — 500004, Telangana.

...PETITIONER/RESPONDENT

AND

John Foundation, 5-1007, B R Nagar, Behind FR Balaiah Nagar, Old Alwal,
,Secz:(nderabad.-,.500010- Represented by its Trustee, Mr. Benedict John S/o. Mr.___ .
Saji K John.

...RESPONDENT/PETITIONER
Petition under Séction 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to

vacate the interim diréction given vide order dated 11.08.2025, in".A. No. 1 of
2025 in W.P. No. 23521 of 2025.

Counsel for the Petitioner: SRI A. V. RAGHU RAM

‘Counsel for the Respondents: SRI N. PRAVEEN REDDY
v SENIOR S.C. FORINCOME TAX .

: WRIT PETITION NO: 23530 OF 2025
Between::

John Foundation, 5-1007, B R Nagar, Behind FR Balaiah Nagar, Old Alwal,
?ecunderabad - 500010. Rep., by its Trustee, Mr. Benedict John, S/o. Mr. Saiji K.

...PETITIONER
AND

The Deputy Commissioner of Income Tax, Central Circle - 3(3), Aayakar Bhawan,
Basheerbagh, Hyderabad - 500004.
£

;g ..RESPONDENTS
Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to pass ’é’feiii"%er or direction, especially one in the nature of WRIT OF
MANDAMUS holding that the notice issued by the Respondent dated 23.03.2024



issued under section 148 of the Act with DIN & Notice No.ITBA/AST/S/148_1/
2023-24/1063270053(1) for the assessment year 2019-20, as being without
jurisdiction, illegal, arbitrary and passed in gross violation of principles of natural

justice without application of mind, and consequently set aside the same.

5
&
IA NO: 1 OF 2025 i

Petition under S‘thiqn 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedihgs pursuant to issuance of notice u/s.148 of the Act by
Respondent dated 23.1)3‘.;‘2024’for‘the assessment year 2019-20.

IA NO: 2 OF 2025

Between:

The Deputy Commissioner af Income Tax, Central Circle - 3(3), Hyderabad, Aayakar
Bhawan, Opposite LB Stadium, Basheerbagh Hyderabad 500004, Telangana.

PETITIONERIRESPONDE NT .

AND

John Foundation, 5-1007, B R :Nagar, Behind FR Balaiah Nagar, Old Alwal,
Secunderabad - 500010 Rep by its Trustee Mr. Benedict John, S/o. Mr. Saji K.
John .

( ot : ...RESPONDENT/PETITIONER -

Petition under Se‘étidh"'151' CPC praying that in the circumstances stated
in the affidavit filed in%support of the petition, the High Court may be pleased to
vacate the interim direction glven V|de order dated 11. 08 2025, in LA. No. 1 of

2025 in W.P. No. 23530 of 2025.
f ,"u‘

Counsel for the Petigﬁm‘%gré SRI A. V. RAGHU RAM
. BN

Counsel for the Respondents: SRI N. PRAVEEN REDDY
SENIOR S.C. FOR INCOME TAX
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WRIT PETITION NO: 23532 OF 2025

Between:

John Foundation, 5-1007, B R ‘Nagar, Behind FR Balaiah Nagar, Old Alwal,
Se:\:underaba‘d - 500010. Rep., by its Trustee, Mr. Benedict John, S/o. Mr. Saji K.
John

...PETITIONER
AND

The Deputy Commissioner of Income Tax, Central Circle 3(3), Aayékar Bhawan,
Basheerbagh, Hyderabad- 500004.

...RESPONDENT

Petition under-Articte 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
_pleased to pass an order or direction, especially one in the nature of WRIT OF
. MANDAMUS holding that the notice issued by the Respondent dated 23.03.2024
».'i_s’s;‘y,e'd"under section 148 of the Act with DIN & Notice No.ITBA/AST/S/148_1/
2623—24/106'3269382(1) for the assessment year 2015-16, as being withott
jurisdiction, illegal, arbitrary and passed in gross violation of principles of natural
. justice without application of mind, and consequently set aside the same.

1A NO: 1 OF 2025
= ' Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to

stay: all further proceedings. pursuant to issuance of notice u/s.148 of the Act by
Respondent dated 23.03.2024 for the assessment year 2015-16.

JA NO: 2 OF 2025

Between:

The Deputy Commisstoner of Income Tax, Central Circle 3(3), Hyderabad, Aayakar
Bhavan, Opposite :B:Stadium, Basheerbagh, Hyderabad — 500004, Telangana.

-..PETITIONER/RESPONDENT

AND

x
.
ARG

John Foundation, '5-1007, B R Nagar, Behind FR Balaiah Nagar, Old Alwal,
gegt:?dJerﬁbad - 500010. Represented by its Trustee, Mr. Benedict John S/o. Mr.
aji K. John
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...RESPONDE NTIPETITIONEIé

Petition under Section 1561 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
vacate the interim order dated 11.08.2025, in I.LA. No. 1 of 2025 in W.P. No.
23532 of 2025. |

Counsel for the Petitioner: SRI A. V. RAGHU RAM

Counsel for the Respondents: SRI N. PRAVEEN REDDY
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23571 OF 2025

Between:

Polucherla Gurumurthy, Sfo Venkata Subbaiah Polucherla, Aged about 63 years,
Occupation: Retd. Doctor, # Villa No: 19, Aditya Empress Park Shaikpet, Tohchowkl
Hyderabad, Telangana-500008. .

...PETITIONER
AND -
1. The Income Tax Officer, Ward 4(1), Hyderabad | T Tower A C Guards,
- Masab Tank, Hyderabad, Telangana-500004 T

2. The Principal Chief Commissioner of Income Taat AP 3 TS 10"' Floor C-
Block, I.T. Towers, 10-2-3, A.C. Guards, Hyderabad-500004 ,

3. The Assessment * Unit, Income Tax Department; Natlonal Faceiess
Assessment Centre, Delh| Ministry of Finance, Room ‘No. 401, 2m Floor E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110003. '

...RESPONDENTS

Petition under Articte 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more barticularly one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(d) bearing
DIN No. TBA/AST/F/148A/2024-25/1067974341(1), dt.26.08.2024 and notice u/s
148 dt.26.08.2024 vide DIN No. ITBA/AST/S/148_1/2024-25/1067980154(1)
issued by the JAO(1® respondent) instead of FAO(3" respondent) for A.Y. 2018-
19, as void, ilegal, and contrary to the provisions of Income-tax Act and contrary

to the Principles of Natural Justice.




IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt.26.08.2024 vide
DIN No. ITBA/AST/S/148_1/2024-25/1067980154(1) issued by the JAO(1%
respondent) instead of FAO(3™ respondent) for A.Y. 2018-19.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

" WRIT PETITION NO: 23575 OF 2025

Between:

- M'ohan.-Redd Chukkayagari, S/o Narayana Reddy Chukkaiah, Occ: Business, Aged:
‘... 52 years, Rlo. 1-62 Vattinagulapally, CBIT, Rajendranagar Mandal, Rangareddy

G District, 500075, Telangana, India AWCPC6721A

...PETITIONER
AND
. ::-1. -Income Tax Officer, Ward 8 (1), Hyderabad Signature Towers, Sy-No-6(P)-of
- Kondapur, Sy.37(P) of Kothaguda, Opp. Botanical Gardens, Selingampally
| : Mandal, Rangareddy District, Hyderabad, Telangana, 500084
a2, The Principal Commissioner of Income Tax 2, Hyderabad Signature Towers;
o .SY. No6(P) of Kondapur, Sy.37(P) of Kothaguda, Opp. Botanical Gardens,
“ir - Selingampally Mandal, Rangareddy District, Hyderabad, Telangana, 500084 -

' 3. The National Faceless Assessment Centre, Income Tax Department Ministry
of Finance Gowt. of India, New Delhi.

4. Union of India, Ministry of Finance Rep. by its Secretary, 166-B North Block,
New Delhi - 110 001.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

. Issue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring the action of the Respondent No.2 in
passing an Order u/s. 148A(d)dated 29.03.2023 and Notice u/s. 148
dated 31/03/2023 calling for income for A.Y. 2016-17and passing of
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Assessment Order u/s. 147 r/w. Section 144 and Section 144B dated
10/02/2024.as illegal, arbitrary, bad in law and violative of Articles 14,
19 and 265 of the Canstitution of India and

ii. Set aside-the Order u/s. 148A(d)dated 29/03/2023, Notice issued by
Respondent No.2 u/s. 148 of Income Tax Act, 1961dated 31.03.2023
calling for-the return of income of the Petitioner for A.Y. 2016-17and
Assessment Order u/s. 147 r/w. Section 144 and Section 144B dated
10/02/2024 and any consequent proceedings, including the levy of

" penalty, as lacking in jurisdiction.

Counsel for the Pet%tioner: SRI P. SOMA SHEKAR REDDY, REPRESENTING
SR P. SRIKANTH RAO '

Counsel for the Respondents Ms. J. SUNITHA,
, = - SENIOR S.C. FOR INCOME TAX ‘»

Counsel for the Respondent No.4: DEPUTY SOLICITOR GENERAL OF INDIA

WRIT PETITION NO: 23580 OF 2025

Between: : o

Smt. Swapna Kola D/o Sn A. Ramulu, Aged about 42 years Occupatlon House
Wife, 104, Shiva Enclave Saibaba Nagar Old Alwal, Hyderabad - 500010

o L o , PET]TIONER
AND B Y :

¢

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department,._Ministry . of Finance, Room No. 401, 2™ Floor, E-Ramp,
Jawaharial Nehru Stadium, Dethi 110 003.

2. The Income Tax Officer, Ward - 15(1), I.T. Towers, A.C. Guards,.Mas'abtank,
Hyderabad - 500004.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to pass an order or direction, especially one in the nature of WRIT OF
MANDAMUS holding that the notice dated 30.03.2024 issued by 2" Respondent
under section 148 of the Act (with DIN and Notice No.ITBA/AST/S/148_1/2023-
24/1063732558(1))-as being without jurisdiction, arbitrary, illegal, bad in law, void
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ab initio, apart from being violative of provisions of section 148A and section 149
of the Act and also contrary to the circular issued by CBDT and provisions of
section 151A of the Act, and consequently set aside the notice under section 148
dated 30.03.2024 and the assessment order & penalty orders passed by 1%
Respondent for asst. year 2020-21 under section 147 r.w.s 144B, u/s.272A(1)(d),
u/s.270A and u/s.271AAC(1) of the Act, dt.28.01.2025, 10.07.2025, 14.07.2025
and 14.07.2025, respectively.

- 1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavil fied-in support of the petition, the High Court may be pleased to
stay the collection of tax and penalty demands raised by 1% Respondent for the
Ay.2020-21.

Counsel for the Petitioner: SRIA. V..RAGHU RAM.

- Counsel for the Respondents: SRI K. SUDHAKAR REDDY
SENIOR S.C. FOR INCOME TAX

WRITPETITHON-NO: -2—369—7 -OF 2025
Between: b

- i Polucherla Gurumurthy, S/o Venkata Subbaiah Polucherla, Aged about 63 years,
- Occupation: Retd. Doctor, Villa No. 19, Aditya Empress Park, Shaikpet, Tolichowki,
Hyderabad, Telangana-500008.

-..PETITIONER

>

AND

1. The Income Tax Officer Ward 4(1), Hyderabad, IT Tower, A C Guards, Masab
Tank, Hyderabad, Telangana-500004.

2. The Principal Commiséioner of Income Tax-1, Hyderabad # 1.T. Towers, 10-2-
3, A.C. Guards, Hyderabad-500004.

3. The Assessment Unit, Income Tax Department, National Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 401, 2™ Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110003.

...RESPONDENTS
Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in
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the nature of Writ of Mandamus, declaring the order passed u/s 148A(d) bearing
DIN No. TBA/AST/F/‘M,;&A'2024-25/1 064099473(1), dt.15.04.2024 and notice u/s
| 148 dt.15.04.2024}: Vrdr: ;DIN No. ITBA/AST/S/148_1/2024-25/1064105277(1)
issued by the JAO(‘?‘S re’spondent) instead of FAO (3" respondent) for A.Y. 2020-
21, as void, illegal, and contrary to the provisions of Income-tax Act and-contrary
to the Principles of i*éztwa! Justice. |

P

o

N

T4 ;‘)i

s
e

IA NO: 1 OF 2025

[

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt.15. 04 2024 vide
DIN No. ITBA/AST/S/148 1/2024-25/1064105277(1) issued by the JAO (1%
respondent) mstead of FAO (3" respondent) for A.Y. 2020-21.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

~ Counsel for the Respondents SRI K. SUDHAKAR REDDY I R
‘ SENIOR S.C. FOR INCOME TAX & ™ “"‘ R

¥

Wer PETITION NO: 23733 OF 2025

Between:

Yashnu Yasasvi’ Polucherta S/o Gurumurthi Polucherla, Aged about 35 years,
Occupation: Pvt Employee, # Villa No 19, Aditya Empress Park, Shaikpet,
Tolichowki, Hyderabad, Telangana 500008.

...PETITIONER

AND N
1. The Income Tax Officer Ward 4(1), Hyderabad, # IT Tower, AC Guards,
Masab Tank, Hyderabad 500004.

2. The Principal Chref Commissioner of Income Tax, AP & TS, 10" Floor, C-
Block, I.T. Tower 10—2 3, A.C. Guards, Hyderabad- -500004.

3. The Assessment Unit, Income Tax Department, National . Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 401, 2 Floor, E-
Ramp, Jawahanal Nehru Stadlum Delhi-110003.

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances statat4n the affidavit filed therewith,- the High Court may be
pleased to issue arf.;?-’spé)ropriate writ order or direction more particularly one in
the nature of Writ 6F*Mandamus, declaring the proceedings u/s 148A(d) dt.
15.04.2024 bearing DIN No. ITBA/AST/F/148A/2024-25/1064100536(1) and
notice u/s 148 dt.":46.04.2024 bearing DIN No. ITBA/AST/S/148_1/2024-
25/1064104597(1) is»s.;ued by the JAO (4% respondent) instead of FAO (3@
respondent) for AY. ¥017-1 8, as void, illegal, and contrary to the provisions of

Income-tax Act and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant tq the notice u/s 148 dt. 15.04.2024 vide
DIN No. ITBA/AST/S/1 48_1/2024‘425115641'04597(1) issued by the JAO (1%
respondent) instead of FAO (3" respondent) for A.Y. 2017-18.

Counsel for the Petitioner: SRI DUNDUMANMQHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR 'S.C. FOR INCOME TAX

WRIT PETITION NO: 23837 OF 2025

Between: '

Chittareddi Devika™ Rani, Dlo. Chittareddi Laxmipathy, Aged about 62 vyears,
Occupation: Retd: Doctor, # Villa No. 19; Aditya Empress Park, Shaikpet, Tolichowki,
Hyderabad, Telangana-500008

...PETITIONER

AND

1. The Income Tax Officer, Ward 13(1), Hyderabad, # Aaykar Bhawan, Opposite
LB Stadium, Basheer Bagh, Hyderabad, Telangana, 500004.

2. The Principal Chief Commissioner of Income Tax AP and TS, 10" Floor, C-
Block, I.T. Towers, 10-2-3, A.C. Guards, Hyderabad-500004

3. The Assessment Unit, Income Tax Department, National Faceless

Assessment Centre, Delhi, Ministry of Finance, Room No. 401, 2™ Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110003

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(d) bearing
DIN No. ITBA/AST/F/148A/2024-25/1068194717(1), Dt.30.08.2024 and notice
u/s 148 dt.30/08/2024 vide DIN No. ITBA/AST/S/148_1/2024-25/1068194806(1)
issued by the JAO (1*' respondent) instead of FAO (3" respondent) for A.Y.
2018-19, as void, iltegal, and contrary to the provisions of Income-tax Act and

contrary to the Principles of Natural Justice.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt.30.08.2024 vide
DIN No.. ITBA/AST/S/148_1/2024-25/1068194806(1) issued” by the JAO (1%
respondent) instead of FAO (3™ respondent) for A.Y. 2018-19.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: SRI K. SUDHAKAR REDDY -
'~ SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23847 OF 2025

Between:

Chittareddi "Devika " Ram Dfo. Chittareddi Laxmipathy, Aged about 62 years,
Occupation: Retd. Doctor, # Villa No 19 Aditya Empress Park, Shaikpet, Tolichowki,
Hyderabad, Telangana - 500008.

..PETITIONER
AND

The Income Tax Officer, Ward 13(1), Hyderabad, Aaykar Bhawan, Opposite LB
Stadium, Basheer Bagh, Hyderabad, Telangana, 500004. _

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in
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the nature of Writ of Mandamus, declaring the order passed u/s 148A(3) bearing
DIN No. ITBA/AST/F/148A/2025-26/1077047181(1), dt. 16.06.2025 and notice
u/s 148 dt. 16.06.2025 vide DIN No. ITBA/AST/S/148_1/2025-26/1077047276(1)
issued by the JAO(respondent) instead of Faceless Assessing Officer(FAO) for
A.Y. 2021-22, as void, illegal, and contrary to the provisions of Income- tax Act

and contrary to the Principles of Natural -Justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt. 16.06.2025 vide
DIN  No. ITBA/AST/S/148_1/2025-26/1077047276(1) issued by the
JAO(respondent) instead of Faceless:Assessing Officer (FAO) for A. Y. 2021- 22,
and may pass such other order(s) as-the Hon'ble Court deems fit and proper in
the interests of substantial justice, :a$ :otherwise the Petitioner would be put to

irreparable loss and severe injury.

Counsel for the Petitioner: SRI DUNDY MANMOHAN

Counsel for the Respondents: SRI K. SUDHAKAR.»:REDDY
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23869 OF 2025
Between:

Saleem Sultana, D/o. Rehman Khan, age: 70 Years, Add: 15-2-690, Siddiamber
Bazar, Nampally Hyderabad - 500012 Telangana

...PETITIONER
AND
1. Assessment Unit, Income Tax Department, National e-Assessment Centre,

New Delhi, Room No. 401, 2™ Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi-110003

2. The Assistant Commissioner of Income Tax, Circle-3(1) Botanical Gardens,
Signature Towers, Kondapur, Hyderabad, Telangana-500032

3. The Principal Chief Commissioner of Income Tax, Room No. 922, 9% Floor, B
Block, 1.T Towers, A.C. Guards Masab Tank, Hyderabad, Telangana-500028

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ of Mandarﬁus or any other appropriate order or Direction,
declaring that the order passed by the 2™ respondent under section 148(A)(3) of
the income tax act 1961 dated 29/06/2025 bearing DIN No. ITBA/AST/F/148A/
2025-26/1077985834(1) notice number for the assessment year 2020-21 as
arbitrary, ilegal, bad in law, void- ab-initio violative of principles of natural justice
apart from being violative of article 14,13(1)g) and 265 of the Constitution of
India and section 148A of the income tax Act, 1961 and .to consequently set

aside the same in the interest of Justice.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings including any recovery, pursuant to the order passed
by the 2™ respondent under section 148A(d) of the income tax Act, 1961 dated
29.06.2025 bearing Din No ITBNAST/F/148A/2025 26/1077985834(1) for the
A.Y 2020-21; pending. msposal onheabove-_wm petition. '

Counsel for the Petitioner: SRI V.V.S. ANKITH, REPRESENTING
SRIA. V. K. SURYAVARA PRASAD

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23877 OF 2025

Between:

Sobha Rani Nuka, D/o Konda Reddy Yoga, Aged About 65 years old Occupation
Business, Flat No0.102 Endecos County, Czech Colony, Erragadda, Opp.Gokul
Theatre, Hyderabad 500018

...PETITIONER

AND

1. Office of the Income Tax Officer Ward 6(1), Hyderabad, IT Tower, AC Guards,
Masab Tank, Hyderabad, Telangana, 500004.

2. Addt Commissioner of Income Tax, Range 6, Hyderabad.

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(3) bearing
DIN No. ITBA/AST/F/148A/2025-26/1077940637(1), dt.27/06/2025 and notice u/s
148 dt.27/06/2025 vide DIN No. ITBA/AST/S/148_1/2025-26/1077940703(1)
issued by the JAO(1* respondent) instead of Faceless Assessing Officer(FAQO)
for A.Y. 2020-21, as void, illegal, and contrary to the provisions of Income-tax Act

and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of th:e petition, the High"Cqurt may be pleased to
stay all further proceedings purédéht to the notice uls 148 dt.27.06.2025 vide
DIN No. ITBA/AST/S/1 48__1/2025-'26/1 077940703(1) issued by the JAO(1%
respondent) instead of Faceless Assessing Officer(FAO) for A.Y. 2020-21

Counsel for the Petitioner: SR DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23885 OF 2025

Between:

Ramesh Babu Jonnalagadda, Age 46 years, Dilsukhnagar, P & T Colony S.O.,
Saroor Nagar, K V Ranga Reddy - 500060 Dist. Ranga:Reddy

...PETITIONER
AND

1. Income Tax Officer, Circle 12(1), Hyderabad. Aaykar Bhawan, Opposite L B
Stadium, Basheerbagh, Hyderabad 500004

2. Principal Chief Commissioner of Income Tax, AP & TS, Income Tax Towers,
A.C.Guards, Masab Tank, Hyderabad-500004

...RESPONDENTS
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PetiAtion under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a- Writ of Mandamus or any other appropriate writ, order or
direction, declaring as itlegal, arbltrary, without jurisdiction, bad in law, violative
of the principles of natural justice, and contrary to Articles 14, 19, and 265 of the
Constitution of India, declaring the order passed by the Income Tax Officer,
Circle 12(1), Hyderabad, Under Order 148-A of the Income Tax Act, 1961 Date of
Order 25/03/2023 DIN No. ITBA/AST/F/148A/2022-23/1051279547(1) For the
Year Assessment Year 2016-2017 and Declares as null and void the
consequential assessment order passed under section 147 rw.s 144 read with
section 144B -of the Income-tax Act on 20/02/2024 vide DIN ITBA/AST
S/147/2023-24/1061770177(1) and Quash all the consequential proceedings
arising there from but not limited to Penaltly Proceedings under Sections 270A,
271, or 274 of the Act Recovery Proceedings under Section 220 or any other
provision Any notices of demand, attachment "proceédings or garnishee orders
initiated or contemplated pursuant to the impugned orders Consequently, set
aside all such orders and proceedmgs in tﬁe mterest of justlce ‘

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the mtitioh, the Higﬁi.,(‘f)durt may be pleased to
stay all further proceedingsincluding'any rercdvery, puréu:ant to the order passed
by the 1° respondent Under Order 140-A of the Income Tax Act, 1961 Date of
Order 25-03-2023 DiN No. ITBA/AST/F/148A/2022-23/1051279547(1) and the
consequential reassessment order dated 29.02.2024 passed under Section 147
rw.s. 144 read with Section 144B, béaring DIN No. ITBA/AST/S/147/2023-
24/1061770177(1) For the Year Assessment Year 2016-2017 and Direct the
Respondents not to initiate or continue with any recovery or penalty proceedings,
including issuanc{;e of demand notices, garnishee orders, or attachment of bank

accounts, pending final disposal of the above Writ Petition.

Counsel for the Petltloner SRI GAJANAND CHAKRAVARTHI, REPRESENTING
SRI UPADHYAY RAGHAVENDER
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Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
' ' SENIOR S.C. FOR INCOME TAX

LI

WRIT PETITION NO: 23898 OF 2025

Between:

Kuchadi Sathish, age 47 years, H.No. 13-19 Prashanth Nagar, CCC, Post Naspur,
Mancherial - 504302’ Dist. Mancherial

...PETITIONER
AND

1. Income Tax Officer, Ward 1, Mancherial, Sy No.425, 1% Floor, Ranga Raja

Complex, Reddy Colony, Mancherial - 504208.

2. Principal Commissioner of Income Tax - 2, Income Tax Towers, A.C.Guards,
Hyderabad =500004.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances sfa}ed in the affidavit filed therewith, the High Court may be
pleased to issue é Writ of Mandamus or any other appropriate writ, order or
direction, declaring the order passed by the Income Tax Officer, Ward 1,
Mancherial, Under Order 148-A of the Income Tax Act, 1961 Date of Order 31-
1032022 DIN No. ITBA/AST/F/148A/2021-22/1042393705(1) and all theé
consequential proceedings for the Year Assessment Year 2018-19, as arbitrary
illegal bad in law without jurisdiction void abinitio violative of principles of Na_tu‘lfal
Justice part from being violative of Article 4, 19 and 265 of Constitution of India

and consequently set aside the same in the interests of justice.

IANO: 1OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings including any recovery, pursuant to the order passed
by the 1st respor.id,ent Under Order 148-A of the Income Tax Act, 1961 Date of
Order 31-03-2022 DIN No. ITBA/AST/F/148A/2021- 22/1042393705(1) and all
the consequential proceedings for the Year Assessment Year 2018-19 pending
disposal of writ p"'étit‘ion.
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Counsel for the Petitibn__er:SRl GAJANAND CHAKRAVARTHI, REPRESENTING

I 'SRI UPADHYAY RAGHAVENDER

Counsel for the ReS’poni;_!jents: Ms. J. SUNITHA,
~z . SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23901 OF 2025

L

Between: FEs

Chittareddi Devika Ra D/o Chittareddi Laxmlpathy Aged about 62 years,
Occupation Retd. Doctor, # Villa’ No 19 Adltya Empress Park, Shaikpet, Tolichowki,
Hyderabad, Telangana- 500008 )

s * ..PETITIONER

AT
¥,
o

AND

The Income Tax Ofﬁcer,‘&_Wafd 13(1), Hyderabad, Aaykar Bhawan, Opposite LB
Stadium, Basheer Bagh, Hyderabad, Telangana, 500004

4

...RESPONDENT

-

Petition under Article '226 of the Conétitutién of India praying that in the
circumstances stated in the affidavit filed therewnth the ngh Court may be
pleased to issue an appropriate writ order or dlrectlon more particularly ane in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(3) bearing
DIN No. ITBA/AST/F/1 48A12025 26/1 077047399(1) dt.16.06.2025 and notice u/s
148 dt.16.06.2025 vide D}N No. - lTBA/AST/SIfl48 - 1/2025-26/1077047481(1)
issued by the JAO(respondent) instead of Faceiess Assessmg Officer(FAQ) for
A.Y. 2019-20, as void, illegal, and contrary to the prpvnsnons of Income-tax Act
and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition uﬁder Section, 151 CPC praying that in the circumstances stated
in the affidavit filed in supporslof the petition, the High Court may be pleased to
stay all further proceedings.pursuant to the notice u/s 148 dt.16.06.2025 vide
DIN No. ITBAJAST/S/1481/2025-26/1077047481(1) issued by the JAO
(respondent) instead of Faceléss Assessing Officer (FAO) for A.Y. 2019-20.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: SRI K. SUDHAKAR REDDY,
SENIOR S.C. FOR INCOME TAX
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WRIT PETITION NO: 23903 OF 2025

Between:

Sobha Rani-Nuka, D/o Konda Reddy Yoga, Aged About 65 years old Occupation
Business, Flat No. 102 Endecos County, Czech Colony, Erragadda, Opp. Gokul
Theatre, Hyderabad 500018

...PETITIONER
AND '
1. Office Of The Income Tax Officer, Ward 6(1), Hyderabad, 1.T. Tower, AC
T Guards; Masab Tank, Hyderabad, Telangana, 500004. ST
2. Addl. Commissioner of Income- tax, Range 6, Hyderabad

...RESPONDENTS

.

'Petifion under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more particularly ‘one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(3)'be.~a"rir'a'g
DIN No. ITBA/AST/F/148A/2025-26/1077942849 (1), dt. 27.06.2025 and irfbtice
u/s 148 dt. 27:06.2025 vide DIN No. ITBA/AST/S/148_1/2025-26/1077942939(1)
issue‘dl--by the JAO(1*' respondent) instead of Faceless Assessing 'Officer(FAO)
for A.Y. 2021-22, as void, illegal, and contrary to the provisions of lncomé-'_té& Act :
and contrary to the Principles of Natural Justice. o o
IR

1A NO: 1 OF 2025

-Petition-under-Secticn 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt. 27.06.2025 vide
DIN No. ITBA/AST/S/148_1/2025-26/1077942939(1) issued by the JAO(1%
respondent) instead of Faceless Assessing Officer(FAO) for A. Y. 2021-22, and
may pass such other order(s) as the Hon'ble Court deems fit and proper in the
interests of substantial justice, as otherwise the Petitioner would be put to

irreparable loss and severe injury.

Counsel for the Petitioner: SRI DUNDU MANMOHAN
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Counsel for the Respondents Ms. BOKARO SAPNA REDDY
' SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 23908 OF 2025

Between:

Chittareddi Devika Rani, D/o. Chittareddi Laxmipathy, Aged about 62 years,
Occupation: Retd. Doctor, # Villa No.19, Aditya Empress Park, Shaikpet, Tolichowki,
Hyderabad, Telangana-500008.

...PETITIONER

AND

1. The Income Tax Officer, Ward 13(1), Hyderabad, # Aaykar Bhawan, Opposite
LB Stadium, Basheer Bagh, Hyderabad, Telangana, 500004.

2. “The Principal €Commissioner of Income Tax - 4 Hyderabad, |.T. Towers, A.C.
Guards, Hyderabad, Telangana-500004

3. The Assessment Unit, Income Tax Department, Natuonal Faceless
Assessment Centre; Delhi, Ministry of Finance, Room No. 401, 2™ Floor, E-
Ramp, Jawaharial Nehru Stadlum Delhi- 110_003

...RESPONDENTS

Petition under Article 226 of the Constitution..of India_praying that in the
circumstances stated in the affidavit filed therewith, . the High Court may be
- pleased to issue an appropriate writ order or diréction ﬂ?O‘i‘é‘pamcularly one in
' the nature of Writ of Mandamus, declaring the order passéd u/s 148A(d) bearing
*'DIN No. ITBA/AST/F/148A/2024-25/1064170533(1), dt*18:04.2024 and notice ufs

. 148 dt.18.04.2024 vide DIN No. ITBA/AST/S/148_1/2024-25/1064170566(1)
issued by the JAO(1%! respondent) instead of FAO (3" respondent) for A.Y. 2020-
21, as void; iltegal, and-contrary to the provisions of Income-tax Act and contrary

to the Principles of Natural Justice.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt.18.04.2024 vide
DIN No. ITBA/AST/S/ 48_1/2024-25/1064170566(1) issued by the JAO(1*
respondent) instead of FAO(3™ respondent) for A.Y. 2020-21, and may pass
such other order(s) as the Hon’ble Court deems fit and proper in the interests of




26

substantial justice, as otherwise the Petitioner would be put to irreparable foss

and severe injury.

Counsel for the Petitioner: SRl DUNDU MANMOHAN

Counsel for the Respondents: SRI K. SUDHAKAR REDDY,
SENIOR S.C. FOR INCOME TAX

r

WRIT PETITION NO: 23911 OF 2025
%

_._Between:

Venkata Ramana Reddy Nuka, S/o N. Subba Reddy, Aged About 59 years old
Occupation: Business, ‘Flat No. 102 Endecos County, Czech Colony, Erragadda,
Opp. Gokul Theatre, Hyderabad 500018

...PETITIONER
AND

§

1. Office of The Income Tax Officer Ward 6(1), Hyderabad, | T Tower, AC
Guards, Masab Tank, Hyderabad, Telangana, 500004. ‘

2. Addl. Commissioner of Income- tax, Range 6, Hyderabad

...RESPONb"ENTS

Petition under Article 226 of the Constitution of India praying that’in the
circumstances stated_"in the affidavit filed therewith, the High Courf. may be -
pleased to issue an %lp’propriate writ order or direction more paniculéﬂyf=one€inf
the nature of Writ of Mandamus, declaring the order passed u/s 148A(3)§*b¢aring :
DIN No. ITBA/AST/F/148A/2025-26/1077929391(1), dt. 27. 06. 2025 and notice
u/s 148 dt. 27.06.’202:5‘vide DIN No. ITBA/AST/S/148_1/2025-26/1077929492(1)
issued by the JAO(f.;‘:'t respondent) instead of Faceless Assessing Officer(FAO)
for A. Y. 2020-21, as void, illegal, and contrary to the provisions of Income- tax
Act and -contrary to the Princibles of Natural Justice. '

5

IA NO: 1 OF 2025 | i
i

58 -..(3%“ 2 .
Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further prp{:ee;:&fngs pursuant to the notice u/s 148 dt. 27.06.2025 vide
DIN No. ITBNAﬁTJSfﬁ48_1/2025-26/1077929492(1) issued by the JAO(1%
respondent) instead:'of Faceless Assessing Officer(FAO) for A.Y.2020-21, and
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may pass such other order(s) as the Hon'ble Court deems fit and proper in the
interests of substantial justice, as otherwise the Petitioner would be put to

irreparable loss and severe injury.
Counsel for _the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

: WRIT PETITION NO: 23958 OF 2025

Between:

S. V. HP Gas Giamln Vitrak, Rep.by Partner Vuppala Manjula, #D.No. 1-70,
gglzazl<201ndapally 'Vm?ge "Talakondapally Mandal, Mahaboobnagar, Telangana-

...PETITIONER

AND

1. The Income Tax Officer, Ward 1, Mahabubnagar, Income Tax Office, DEO
. Office Road, Mahabubnagar, Telangana -509001.

2. The Principal Commissioner of Income Tax-4, Hyderabad, I.T. Towers A.C.

_Guards, Hyderabad, Telangana-500004.

3..The-. Assessment Unit, Income Tax Department, ‘National Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 401; 2™ Floor, E-
Ramp, Jawaharlal Nehru Stadlum Delhi-110003.

...RESPONDENTS

« Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more partlcularly one in
the nature of Wntx’f Mandamus, declaring the Assessment Order dt. 12.02.2025
passed by the 3rdrespondent u/s 147 r.w.s 144/144B of the Income-tax Act for
AY. 201920 vide DIN No. ITBA/AST/S/147/2024-25/1073189862(1),
consequent to the order passed u/s 148A(d) dt. 05.04.2023 vide DIN No. ITBA/
AST/IFM 48A/2023“24/1051870657(1) and the notice u/s 148 dt. 05.04.2023 vide
DIN No. ITBA/AST/SI148 1/2023-24/1051876728(1), issued by the JAO (1%
respondent) instead of FAO(3" respondent) and consequential penalty order
passed order u/f 272A(1)(d) of the Act dt. 24.07.2025 as void, illegal, and
contrary to the &-ﬁ\/isions of Income-tax Act and contrary to the Principles of

Natural Justice.
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1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the Assessment Order dt. 12.02.2025
passed by the 3rdrespondent u/s 147 r.w.s 144/144B of the Income-tax Act for
A.Y. 2019-20 vide DIN No. ITBA/AST/S/147/2024-25/1073189862(1).

Counsel for the Petitioner:-SRI:DUNDU MANMOHAN

Counsel for the Respondents: SRI K.SUDHAKAR REDDY K.THIMMA REDDY
SENIOR S.C. FOR INCOME TAX

~ 'WRIT PETiTION NO: 23989 OF 2025

Between:

Venkata Ramana Reddy Nuka, 'S/o N.Subba Reddy Aged About 59 years old
Occupation: Business, Fldt No. 102 Endecos County, Czech Colony, Erragadda
Opp.Gokul Theatre,’ Hy‘derabad 500018

...PETITIONER

AND

1. Office Of The Income Tax Officer Ward 6(1), Hyderabad, | T Tower, AC
Guards, Masab Tank, Hyderabad, Telangana, 500004.

2. Add!l. Commissioner of Income-tax, Range 6, Hyderabad

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(3) bearing
DIN No. ITBA/AST/F/148A/2025- 26/1077926091(1), dt.27.06.2025 and notice u/s
148 dt.27.06.2025 vide DIN No. ITBA/AST/S/148_1/2025-26/1077926317(1)
issued by the JAO(1*! respondent) instead of Faceless Assessing Officer(FAQ)
for A.Y. 2019-20, as void, .illegal, and contrary to the provisions of Income-tax Act
and contrary to the Principles of Natural Justice.
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IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt.27.06.2025 vide
DIN No. ITBA/AST/S/148 1/2025-26/1077926317(1) issued by the JAO (15.t
respondent) instead of Faceless Assessing Officer(FAO) for AY. 2019-20, and
may pass such other order(s) as the Hon’ble Court deems fit and proper in the
- interests of substantial justice, as otherwise the Petitioner would be put to

lrreparable loss and severe injury.

Counsel for the-Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 24050 OF 2025

Between:

Polucherla Gururnurthy, S/o Venkata Subbaiah Polucherla, Aged about 63 years,
Occupation: Retd. Doctor, # Villa No. 19, Aditya Empress Park, Shaikpet, Tohchowkl
Hyderabad, Telangana-500008.

...PETITIONER

AND

1. The Income Tax Officer Ward 4(1), Hyderabad, | T Tower, A C Guards,
Masab Tank, Hyderabad, Telangana-500004.

2. The Principal Chief Commissioner of Income Tax, AP and TS, 10" Floor, C-
Block, I.T. Towers 10-2-3, A.C. Guards, Hyderabad -500004.

3. The Assessment Unit, income Tax Department, Natlonal Faceless
Assessment Centre, Dethi, Ministry of Finance, Room No. 401, 2™ Floor, E-
Ramp, Jawaharial Nehru Stadium, Delhi- 110003.

g: ...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(d) bearing
DIN No. TBA/AST/FM48A/2024-25/1064100438(1); dt.15.04.2024 and notice u/s
148 dt.15.04.2024 vid::a~ DIN No. |TBNAST/S/148_1/2024-25/1064104558(1)
issued by the JAO (1% respondent) instead of FAO (3" respondent) for A.Y.
2017-18, as void, ilegalband contrary to the provisions of Income-tax Act and

contrary to the Principles of Natural Justice. ™™~

\

IA NO: 1 OF 2025

Petition under Section 161 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt.15.04.2024 vide
DIN No. ITBA/AST/S/148_1/2024-25/1064104558(1) issued by the JAO (1
respondent) instead of FAO (3" respondent) for A.Y. 2017-18.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
: . SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 24091 OF 2025

Between:

¥

Mrs. Sharada Alli Ml:.‘,‘ ‘W/o. Late Alli Rajendran, aged 48 years, Occ: House wife,
R/o. 1- 15/18/18, Kaiogi Nagar, Rakurthi, Karimnagar - 505 001, Telangana.

...PETITIONER

AND

1. Assessment Unit, Income T% Department, National e- Assessment Center,
New Delhi, Room No. 401, 2™ Floor, Ramp, Jawaharial Nehru Stadium, New
Delhi - 110 003.

2. The Income Tax Ohcer, Ward 2, Karimnagar, Income Tax Office, Aayakar
Bhavan, Near Natraj Theatre, Karimagar - 505 001, Telangana.

3. The Principal Commissioner of Income Tax - 2, Hyderabad, Signature
Towers, Opp. Q‘manical Gardens, Kondapur, Hyderabad - 500 084.

By

...RESPONDENTS
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaring that the order passed by the 2" Respondent, u/s 147 riw
Sec. 144 of the Income Tax Act, 1961, dated 07.02.2025, bearing DIN No.
ITBA/AST/S/147/2024-25/1073168791(1), for the Assessment Year 2020 - 21 as
arbitrary, ilegal, bad in law, void ab-initio, violative of the principles of naturai
justice, apart from being violative of Articles 14, 19(1Xg) and 265 of the
~ Constitution of India and Sec 148A of the Income Tax Act, 1961, and to

consequently set aside the same in the interests of justice.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay alt further proceedings, including any recovery, pursuant to the notice issued
by the 2nd Respondent, u/s 148 of the Income Tax Act, 1961, dated 14.03.2024,
bearing DIN No. ITBA/AST/S/148_1/2023-24/1062622471(1), for the Assessment
Year 2020 - 21, pending disposal of the above Writ Petition.

Counsel for the Petitioner: SRI A. V. A. SIVA KARTIKEYA

Counsel for the Respondents: Ms. J. SUNITHA,
S SENIOR S.C. FOR INCOME TAX -

WRIT PETITION NO: 24108 OF 2025
Between:

Prabhakar Jangiti, S/o Late Jangiti Gandiah, Aged about 61 years,.  Occ.Business,
R/01-8-32/56, Bapubagh colony, PG Road Secunderabad, Hyderabad, Telangana,
500003 ADDPJ0434B ‘

...PETITIONER

AND

1. Income Tax Officer Ward 10(1), Hyderabad IT Tower, AC Guards, Masab
Tank, Hyderabad, 500004

2. The Principal Commissioner of Income Tax |, Hyderabad 2™ floor, IT Tower,
AC Guards, Masab Tank, Hyderabad, 500004

3. The National Faceless Assessment Centre, Income Tax Department Ministry
of Finance Govt. of India, New Delhi.
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4. Union of India, Mihistry of Finance Rep. by its Secretary, 166-B North Block,

New Delhi- 110 001.

...RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

Issue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring-the-action of the Respondent No. 1 in
passing an Order u/s. 148A(d)of the Income Tax Act, 1961 dated
27.03.2024, Notice uls. 148 of the Income Tax Act, 1961 calling for
income for A.Y. 2020-21 dated 27.03.2024, Notice issued uls
148A(b)of the Income Tax Act, 1961 dated 14.03.2024 and
Assessment Order passed by the-AO uls. 147 r/w. section 144B of the
Income Tax Act, 1961 dated 10.02.2025 as illegal, arbitrary, bad in law
and violative of Articles 14, 19 and 265-of the Co_.nstitution of India;

Set aside the Order u/s. 148A(d) of the Income Tax Act, 1961 dated
27.03.2024 , Notice ufs. 148 of the Income Tax Act, 1961 calling for
income for A.Y. 2020-21 dated 27.03.2024, Notice issued u/s 148A(b)

-of the Income Tax Act, 1961 dated 14.03.2024 and Assessment Order

passed by the AO u/s. 147 riw. Section 1 44B of the Income Tax Act,
1961 dated 10.02.2025 and any consequent proceedings as iacking in

jurisdiction.

Counsel for the Petitioner: SRI P. SOMA SHEKAR REDDY, REPRESENTING

SRI P. SRIKANTH RAO

Counsel for the Respondents: SRI K. SUDHAKAR REbDY,

SENIOR'S.C. FOR INCOME TAX

WRIT PETITION NO: 24161 OF 2025

Between:

Ajay Kumar Paidimarry S/o. Krishna Murthy Paidimarry, Aged about 40 years,
R/0.H.N0.17-1-383/A/15, Vinay Nagar Colony, Saidabad, Hyderabad 500 059,
Telangana State.

...PETITIONER
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AND

1. Deputy Commissioner of Income Tax, Circle 1(1), Hyderabad, 1.T. towers, 10-
2-3, A.C.Guards, Hyderabad 500 004.

2. The Principal Chief Commissioner of Income Tax, AP & TS, 10" Floor, C-
Block, I.T. Towers, 10-2-3, A.C.Guards, Hyderabad - 500 004

3. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No.401, floor, E-Ramp, Jawaharlal
Nehru Stadium, Delhi 110 003

4. The Income Tax Officer, Ward 9(1), | T Tower, AC Guards, Masab Tank,
Hyderabad 500 004, Telangana State

...RESPONDENTS

Petition under Articte 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ or order or direction, more preferably in the nature of Writ
of Mandamus, declaring the Assessment Order passed U/s.148A(d),
dt.06.04.2023 vide DIN No. ITBA/AST/F/148A/2023-24/1051894803(1) which is
passed as a consequence of the and the notice U/s.148 dt.06.04.2023 vide DIN
No.ITBA/AST/S/148-1/2023-24/1051906645(1) issued by the JAO 4™ respondent
as illegal, arbitrary, bad in Law and violation of Principles of Natural Justice apart
from being violative of Provisions of Sec.148A and 149 of the Act also contrary to
the Circular issued by CBDT and provisions of Sec.151A of the Act consequently

set aside the same.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
Stay all further proceedings pursuant to the Assessment Order dt.06.04.2023
passed by the. 4" respondent vide DIN No. ITBA/AST/F/148A/2023-
24/1051894803(1) for the Assessment year 2019-20, pending disposal of the

above writ petition..

Counsel for the Petitioner: SRI AYYAGARI JAYASHREE

Counsel for the Ré’épondents: SRI K. SUDHAKAR REDDY,
SENIOR S.C. FOR INCOME TAX
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WRIT PETITION NO: 24235 OF 2025

Between:
Manoj Sharma, 23-1-195, Aliza Kotla, Hyderabad - 500002. Dist. Hyderabad.

...PETITIONER
AND
1. Income Tax Officer, Ward 9(1), Hyderabad. | T Towers, A C Guards, Masab
Tank, Hyderabad - 500004.

2. Principal Commissioner of Income Tax - 4, Hyderabad, Income Tax Towers,
A.C.Guards, Masab Tank, Hyderabad - 500004.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ, order or
direction, declaring as illegal, arbitrary, without jurisdiction, bad in law, violative
of the principles of natural justice, and contrary te Articles 14, 19, and 265 of the
Constitution of India, declaring the notice issued by the Income Tax Officer,
Ward 9(1), Hyderabad, under Section 148 of the income Tax Act, 1961 Date of
Notice 30/03/2024 DIN No. ITBA/AST/SH48_1/2023-24%1063676442(1) For the
Year: Assessment Year 2020-2021. and Declares as null and void the
consequential assessment order passed under section 147 r.w.s 144 read with
section 144B of the Income-tax Act and Quash all the consequential proceedings
arising there from but not limited to Penalty Proceedings under Sections 270A,
271, 0or.274 of the Act. Recovery Proceedings under Section 220 or any other
provision. Any notices of demand, attachment proceedings, or garnishee orders
initiated or contemplated pursuant to the impugned orders. Consequently, set

aside all such orders and proceedings in the interest of justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings including any recovery, pursuant to the Notice issued
by the 1°' respondent Under Section 148 of the Income Tax Act, 1961 Date of
Notice 30-03-2024 DIN No. ITBA/AST/S/148_1/2023-24/1063676442(1) For the

hY
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Year Assessment Year 2020-2021 and Direct the Respondents not to initiate or
continue with any recovery or penalty proceedings, including issuance of demand
notices, garnishee orders, or attachment of bank accounts, pending final disposal

of the above Writ Petition.

Counsel for the Petitioner: SRt GAJANAND CHAKRAVARTHI, REPRESENTING
SRI UPADHYAY RAGHAVENDER

Counsel for the Respondents: SRI K. SUDHAKAR REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 24291 OF 2025

Between: -

Jairaj Harish, S/0.Sri Yogiraj Harish, aged about 58 years, Occupation: Business,
R/0.4-2-726/1, Ramkote, Hyderabad.

...PETITIONER
AND

1. Income Tax Officer, Ward 6(1 ) Hyderabad
2. The Principal Chief Commlsﬂener(ﬂf‘lﬁeome Tax—lll Hyderabad, Telangana.

3. The National Faceless Asqessmentoentre Income Tax Department, Ministry.
of Finance, Government of India, New Delhi.

4. Union of India, Mlmstry of Flnanee, rep. by its Secretary, 166-B North Block,
New Delhi - 110 001. '

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to.

(i) Issue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring the order passed by the Respondent No.1
dated 30.08.2024 u/s.148A (d) of the Income Tax Act, 1961 as illegal,
arbitrary, bad in law, void ab initio, violative of the principles of natural
justice and being violative of Articles 14, 19 and 265 of the Constitution
of India, and consequently,

(i)  Set aside the Notice dated 28.05.2025 u/s. 142, read with Section
144B of the Income Tax Act, 1961 issued by the Respondent No.3 for
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the A.Y.2018-19 and any consequent proceedings as lacking in

~ ‘jurisdiction.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the afﬂdavit filed in support of the petition, the High Court may be pleased to
grant stay of all further proceedings including coercive steps pursuant to the
Order passed by the 1% respondent Income Tax Department under Section 148
A {d) of the Income Tax Act, 1961 dated 30.08.2024 and the notice dated
28.05.2025 issued by the 3™ respondent under Section 142 read with Section
144B of the~ncome Tax Act, 1961 for Assessment Year 2018-19 Pending
disposal of the Writ Petition.

Counsel for the Petitioner: SR! B. KRISHNA REDDY

Counsel forthe Respondents No.1 & 2: Ms. BOKARO SAPNA REDDY,
S e SENIOR S.C. FORYNCOME TAX

4 Counsel for the Respondent Nos.3 & 4:
. DEPUTY SOLICITOR GENERALOFINDIA

3

WRIT PETITION NO: 24317 OF 2025
Betweén:

Sushil Garcha, S/o. late Sri Bihari Lal Garcha, aged about 63 years, Occ. Business,
R/o. 6- 3- 1099/1100;-Raj Bhavan Road, Somajiguda, Hyderabad.

...PETITIONER

AND .
1. Income Tax Officer, Ward 6(1), Hyderabad.

2. The Principal Chief Commissioner of Income Tax- Ill, Hyderabad, Telangana.

3. The National Faceless Assessment Centre, Income Tax Department, Ministry
of Finance, Government of India, New Delhi.

4. Union of India, Ministry of Finahce, rep. by its Secretary, 166-B North Block,
New Delhi - 110 001. :

...RESPONDENTS
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" Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

(i) Issue a Writ, Order or Direction more particularly, one in the nature of
Writ of Mandamus, décléﬁhg the arder passed by the Respondent No.
1 dated 30.08.2024 u/s. 148A (d) of the Income Tax Act, 1961 as
illegal, arbitrary, bad in law, void ab initio, violative of the principles of
natural justice and_being violative. of Articles 14, 19 and 265 of the
Constitution of India, and consequently,

(i)  Set aside the Notice dated 11.07.2025 u/s. 142, read with Section
1448 of the Income Tax Act, 1961 issued by the Respondent No. 3 for
the A.Y.2018-19 and any consequent proceedings as lacking in

jurisdiction.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in supportiof the petition, the ﬂigh’ Court may be pleased to
grant stay of all further proceedings iricluding coefcive steps pursuant to the
Order passed by the 1% respondent Income Tax Department under, Section 148
A (d) of the Income Tax Act, 1961 dated 30.08.2024 and the notice dated
11.07.2025 issued by the 3™ .respondent under Section 142 read with Section
144B of the Income Tax Act, 1961 for Assessment Year 2018-19 Pending
disposal of the Writ Petition” ™

Counsel for the Petitioner: SRI B. KRISHNI_\ REDDY

Counsel for the Respondents No.1 & 2: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

Counsel for the Respondent Nos.3 & 4:
DEPUTY SOLICITOR GENERAL OF INDIA

WRIT PETITION NO: 24356 OF 2025

Between:

Harish Maduguta S/o. Ram Murthy Madugula, Aged about 44 years, Occ.Business,
R/0.H.No.11/7/1 Main Road, Thorrur Warangal, 506163, Telangana, AQPPM7326J
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...PETITIONER
AND -

1. Income Tax Officer Ward 1, Warangal Income Tax Office, D.No. 1-8-610, 3™
Floor, Mayuri Complex, Opp-TSNPDCL Bhawan, Nakkalagutta, Hanamkonda,
“Warangal, Telangana, 506001

2. The Principal Commissioner of income Tax |, Hyderabad 2™ floor, IT Tower,
AC Guards, Masab Tank, Hyderabad, 500004

3. The National Faceless Assessment Centre, Income Tax Department Ministry
of Finance Gowt. of India, New Delhi.

~.4._Union-of India, Ministry of Finance Rep. by its Secretary, 166-B North Block,
New Delhi - 110 001.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to

[N

o 1 ~ Issue a Writ, Order or Direction more particularly, one, in the nature of
‘ Writ of Mandamus, declaring Notice issued by the Respondent No.1
under Section 148 of the Income Tax Act, 1961 dated 28/03/2025 as
... illegal, arbitrary, bad in law, void ab initio, violative of the principles of
. .- natural justice and being violative of Articles 14,19 and 265 of the

. Constitution of India.

Couiisel for the Petitioner: SRI P. SOMA SHEKAR REDDY, REPRESENTING
a SRI P. SRIKANTH RAO

Counsel for t.he' Resp.on‘de'nis ﬁoj & 2: Ms. BOKARO SAPNA REDDY,
‘ SENIOR S.C. FOR INCOME TAX

Counsel for the Respondent Nos.3 & 4:
DEPUTY SOLICITOR GENERAL OF INDIA

WRIT PETITION NO: 24377 OF 2025

Between:

M/s.SSV Chit Funds Private Limited, represented by Mr.Venkateswara Rao Gorantla
Flat No.404, Plot No. 8 Nagasuri Plaza, Gayatri Nagar, Behind Maitrivanam
Ameerpet, Hyderabad 500038, Telangana

...PETITIONER
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AND

1. The Income Tax Officer, Ward-1, Income Tax Office, Kothagudem.
2. The Principal Chief Commissioner, Income Tax Department, Hyderabad.

3. Union of India, represented by its Secretary to the Government, Ministry of
Finance, New Dethi-110001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction, more particularly one in the nature of
Writ of Mandamus- or -any other appropriate writ declaring and setting aside (i)
the Notice datéd- 13/08/2024 vide DIN and Notice
" No. ITBA/AST/F/148A(SCN)12024 -25/1067594833(1) issued under Section 148A
(b) of the Income Tax Act, 1961, (ii) the order dated 31/08/2024 vide DIN and
Notice No.ITBA/AST/F/1 48A/2024-25/1068210530(1) passed under Section:
148A(d) of the Income Tax Act, 1961, and consequential (iii) the Show Cause
Notice dated 31/08/2024 vide DIN and Notice No.ITBA/AST/S/148 1/2024-
25/1068211315(1) issued- underSectton 148 of the Income Tax-Act; 1961 (Ly}the
Intimation dated 22.04. 2025 vide DiN/Letter No. lTBA/AST/S/6112025-
26/1075731042(1) issued Under Section 1448 of the Income Tax Act, 1961 (v)
the Notice dated ' 06/06/2025, vide DIN ITBA/AST/F/ 42(1)/2025-
26/1076762904(1) issued Linder sub-section (1) of Section 142 of the 'Income
Tax Act, 1961. (vi) the Show Cause Notice dated 04/08/2025 vide DIN.
ITBAJAST/F/144(SCN)(F)/2025-26/1079227608(1) issued under u/s 144 of the
Income-tax Act, 1961 and any consequential notices and orders for being without
jurisdiction, in violation of principles of natural justice, patently illeéal, arbitrary,
violative of Article 14 and Article 19(1 )(g) of the Constitution of India.

#’\ H
IA NO: 1 OF 2025 "y**

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit flled ,1'3 support of the petition, the High Court may be pleased to
stay all further pmcendlngs pursuant to the impugned Show Cause Notice dated
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04/08/2025 vide:DIN. ITBA/AST/F/144(SCN)(F)/2025-26/1079227608(1) issued

under u/s 144 of the s4acome-tax Act, 1961,

e

Counsel for the Pétitioner: SRI KARAN TALWAR

Counsel for the Respondents No.1 & 2: SRI K. SUDHAKAR REDDY,

SENIOR S.C. FOR INCOME TAX

Arye

Counsel for the Respondent No.3: DEPUTY SOLICITOR GENERAL OF INDIA

WRIT PETITION NO: 24415 OF 2025

Between:

NN

Talwar Mobiles Pﬁyziie Ltd.,, Rep. by its Authorised representative D. Bhanu
Prakash, R/o 11-8-222/1, Karthi nagar colony, Kothapet, R.R. dist Hyderabad - 500
035, Telangana. ;

AND
ERIR.

..PETITIONER

Assessment Umi Income Tax Department, National e-Assessment Center,
New Delhi, Room No.401, 2™ Floor, E-Ramp, Jawaharial Nehru Stadium,
New Detlhi - 110 003.

The Deputy Commissioner of Income Tax, Circle2(1), Hyderabad, Signature
Towers, Sy.No. 6(P) of Kondapur, Sy. 37(P) of Kothaguda, Opp. Botanical

Gardens, Serlingampally Mandal, Ranga Reddy District, Hyderabad = 500"
084, Telangana.

.- The Principal Cemmissioner of Income - 2, Hyderabad, Signature Towers,
- Sy.No. 6(P) of Kondapur, Sy. 37(P) of Kothaguda, Opp. Botanical Gardens,

. Serlingampally Mandal, Ranga Reddy District, Hyderabad - 500 084,

Telangana

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased:;'to issue a Writ of Mandamus or any other appropriate Writ, Order or

Direction, declaring that:

a.

the order passed u/s 147 rlw sec. 144 r/w sec. 144B of the Income Tax
Act, 1961, dated 31.01.2025, bearing DIN No.ITBA/AST/S/147/2023-
24/1072772351(1), by the 1* Respondent, for the Assessment Year 2020
- 21, M

the consequential penalties, levied u/s. 272A1(d), 270A, 271A, 271B the
Income Tax Act, 1961 dated 14.07.2025, 14.07.2025, 14.07.2025 and
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22.07.2025 vide DIN No.s ITBA/PNL/F/272A(1)d)/2025-26/
1078473942(1), ITBA/PNL/F/271B/2025-26/1078475283(1), ITBA/PNL/F/
27 1N2025-26/1078475054(1)ITBA/PNL/F/270A(1)/2024-25/1078785526
(1), for the Assessment Year 2020-21,

as arbitrary, illegal, bad in law, void-ab-initio, violative of the principles of
natural justice, apart from being violative of Articles 14. 19(1)(g) and 265
of the Constitution of India and Sec 148A of the Income Tax Act, 1961,

and consequently set aside the same in the interests of justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to notice iésued by
the 2™ Respondent, u/s 148 of the Income Tax Act, 1961, dated 31.01.2025,
bearing, DIN No. ITBAJAST/S/147/2023-24/1072772351(1), for the Assessment
__Year 2020-21, pending dispasal of the above Writ Petition. B

Counsel for the Petitioner: SRI A. V. A SIVA KARTIKEYA 1w
Counsel for the Respondent No.1: DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondents No.2 & 3: Mis. J. SUNITHA, o
» SENIOR S.C. FOR INCOM TAX

WRIT PETITION NO: 24504 OF 2025

Between:

Sugandha Bai Myadam, D/o Ramaiah Vanaparti, Aged about 86 years old
Occupation: Business, # 10-2-376, Block F, Plot No.278, Street No.3, West
Marredpally, Near Nehrunagar Park Hyderabad 500026

...PETITIONER

AND

1. Office Of The Deputy Commissioner Of Income Tax, Circle 2(1), Hyderabad,
Room No.514, 57 Floor, Signature Towers, Sy.No.6(P) of Kondapur, Sy.37(P)
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of Kothaguda, Opp. Botanical Gardens, ééﬂingampally (M), R.R.District,
‘Hyderabad, Telangana, 500084.

2. The Assessment Unit, Income Tax Department, National Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 401, 2™ Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110003

...RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the order passed u/s 148A(3) bearing
DIN No. ITBA/AST/F/148A/2025-26/1076879038(1), dt.10.06.2025 and notice u/s
148 d110:06.2025 vide DIN No. ITBA/AST/S/148-1/2025-26/1076881671(1)
issued by t‘h’e.J-AO(1St respondent) instead of Faceless Assessing Officer(FAO)
(2" Respondent) for A.Y. 2020-21, as void, illegal, and contrary to the provisions

of Income-tax Act and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

Petition under Section 161 CPC praying that in the circumstances stated
- in the affidavit filed in suppod'of the petition, the High Court may be pleased to
- stay all further proceedings pursuant to the notice u/s 148 dt.10.06.2025 vide
DIN No. ITBA/AST/S/148__1/2025—26/1076881'671(1) issued by the JAO(1™
" respondent) instead of Faceless Assessing Officer(FAO)(2" Respondent) for
AY. 2020-21.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TAX

WRIT PETITION NO: 24528 OF 2025

Between:

Smt. Garre Lakshmi Sujatha, (Deceased) Through Legal Heir: Garre Sumadhura

D/o. Garre Laxmi Srinivasa Rao, H.No. 9, 200/198, Road No-4C, Reddy Avenue,

lr\dﬂlzampeg, Hyderabad, Medchal-Malkajgiri, Telangana - 500090. Dist. Medchal-
alkajgiri

...PETITIONER
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AND

1. Income Tax Officer, Ward 1(1), Hyderabad, Aaykar Bhawan, Opposite L B
Stadium, Basheerbagh, Hyderabad - 500004.

2. Principal Commissioner of Income Tax - 1, Income Tax Towers, A.C.Guards,
Masab Tank, Hyderabad - 500004.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
" pleased to issue a Writ of Mandamus or any other appropriate writ,; order-or

direction, declaring as illegal, arbitrary, without jurisdiction, bad in law, violative

of the principles.of.natural justice, and contrary to Articles 14, 19, and 265 of the
Constitution of India, declaring the order passed by the Income Tax Officer, Ward
1, Panchkula, Under Order 148-A of the Income Tax Act, 1961 Date of Order 21-
03-2024 DIN No. ITBA/AST/F/148A/2023-24/1063063117(1) For the Year
Assessment Year 2020-2021, and Declares as null and void the consequential
assessment order passed under section 147 r.w.s 144 read with SebtiOn "1'448 of
the Income-tax Act on 23-12-2024 vide DIN ITBA/AST/SH 4'7‘120%-
2'5/1@%4,”‘173(1) and Quash all the consequential proceedings ansmg 1herev
from but not limited to Penalty Proceedmgs under Sections 270A, 271, or. 274 of

notlces of demand, attachment proceedings, or garnishee orders mltlated‘; or
contemplated pursuant to the impugned orders, Consequently, set aside all such

orders and procéedings in the interest of justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings including any recovery, pursuant to the order passed
by the Income Tax Officer, Ward 1, Panchkula, Under Order 148-A of the Income
Tax Act, 1961 Date of Order 21-03-2024 DIN No. ITBA/AST/F/148A/2023-
24/1063063117(1) For the Year Assessment Year 2020-2021 and the
consequential assessment order passed under section 147 r.w.s 144 read with




44

section 144B of the Income-tax Act on 23-12-2024 vide DIN
ITBA/ASTIS/147/2024-25/1071504173(1) and all the consequential proceedings
arising there from but not limited to Penalty Proceedings under Sections 270A,
271, or 274 of the Act: and Direct the Respondents not to initiate or continue with
any recovery or penalty proceedings, including issuance of demand notices,
garnishee orders, or attachment of ‘b,ank accounts, pending final disposal of the

above Writ Petition.

Counsel for the Petitioner: SR GAJANAND CHAKRAVARTHI, REPRESENTING
SRI UPADHYAY RAGHAVENDER

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
7 SENIOR'S.C. FOR INCOME TAX

WRIT PETITION NO: 24748 OF 2025

Between: : S

The Primary Agriculture Cooperative Society Limited, Rep. by Secrefary Maddi
Satish S/o. Shankar Maddi, aged-about 34 years, Occupation: Business, R/o. 1-3-17
Opp Gowvt High School, Kagazhnagar Kothapet, Kaghaznagar Adilabad 504296
Telangana, India PAN: AACAT7614C, Assessment Year: 2019-20

..PETITIONER

AND

1. Assessment Unit, Nationgl Faceless - Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2" Floor, E-Ramp,
Jawaharlal Nehru Stadium, Dé&lhi 110 003

2. The Income tax officer, Ward-1, Manchiriyal 2™ Floor, Ravindra Hospital,
Bellampally Road, Mancherial Telangana-504209

3. Union of India, Represent by its Secretary Ministry of Finance North Block,
New Deihi-110 001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus holding that the order passed by 1% Respondent
u/s. 147 r.w.s 144 read with section 144B of the IT Act, dt.17.01.2024 with DIN
No ITBA/AST/S/147/2023-24/1059806058(1) for the Ay. 2019-20, as arbitrary,
illegal, bad in law, void ab initio, violation of principles of natural justice apart
from violation of Articles 14, 19 (1)(g) and 265 of constitution of India apart from
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.
/

being violative of provisions of section 148A and section 149 of the Act and also
contrary to the circular issued by CBDT and provisions of section 151A of the
Act, and consequently set aside the order passed by 18! Respondent u/s 147
r.w.s 144 read with section 144Bof the IT Act, dt.17.01.2024 with DIN No.
ITBA/AST/S/147/2023-24/1059806058(1) for the Ay.2019-20 and all

consequential proceedings pursuant there to.

IA NO: 1 OF 2025

*
hd

"~ Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the order passed
by the 1% Respondent u/s 147 r.w.s 144 read with section 144B of the IT Act,
dt.17.01.2024 with DIN No: ITBA/AST/S/147/2023-24/1059806058(1) for the Ay.
2019-20.

Counsel for the Petitionér: SRI D.V.PUSHPA VARDHAN, REP. FOR
SRI THANNERU CHAITANYA KUMAR '

Counsel for the Respondents No.1 & 3:

Counsel for the Respopdent No.2: Mis. J. SUNITHA, o
A SENIOR S.C. FOR INCOM TAX

Vo

WRIT PETITION NO: 24806 OF 2025

Between: :
The Primary Agriculturé f:?ooperative Society Limited, Rep. by Secretary Maddi
Satish S/o. Shankar Maddi, aged about 34years, Occupation- Business, R/o 1-3-17
Opp Govt High School, KagazhnagarKothapet, Kaghaznagar Adilabad 504296
Telangana, India PAN-AACAT7614C, Assessment Year- 2018-19

o ...PETITIONER
AND :

1. Assessment Umt Néﬁonal Faceless Assessment Cergtre, Income Tax
Department, Ministry of Finance, Room No. 401, 2™ Floor, E-Ramp,

Jawaharlal Nehrp Stadium, Delhi -110 003.

2. The Income TaxOfficer, Ward-1, Manchiriyal 2™ Floor, Ravindra Hospital,
Bellampally Roati#Mancherial Telangana-504209

3. Union of India, ﬁepreséht by its Secretary Ministry of Finance North Block,
New Delhi-110 001

-~ - DEPUTY SOLICITOR GENERAL-OFINDIA-— -
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...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus holding that the order passed by 1°' Respondent
u/s. 147 rw.s 144 read with section 144Bof the IT Act, dt.25.01.2024 with DIN
No- ITBA/AST/S/147/2023-24/1060130690(1) for the Ay. 2018-19, as arbitrary,
illegal, bad in law, void ab initio, violation-of principles of natural justice apart
from violation of Articles 14, 19 (1)(g) and 265 of constitution of India apart from
being violative of provisions of section 148A AND section 149 of the Act and also
contrary to the circular issued- by CBDT and provisions of section 151A of the
Act, and consequently set aside the order passed by 1st Respondent u/s 147
rw.s 144 read with section 144Bof-the IT Act,-dt. 25.01.2024 with DIN No-
ITBA/AST/S/147/2023-24/1060130690(1) for the Ay. 2018-19 and all
consequential proceedings pursua;qt;the(é t‘o."‘ '

IA NO: 1 OF 2025

Petition under Section 15-1~:-{%P€~§pﬁayir~;g—that-win the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, includihg:' é'rjy(recovery, pursuant to the order passed
by the 1°! Respondent uls 147 r.w.s 1421 read ;with section 144Bof the IT Act, dt.
25.01.2024 with DIN No: 1TBA/ASTISI~1‘47/2623-24/1060130690(1) for the Ay.
2018-19.

Counsel for the Petitioner: SRI D.V.PUSHPA VARDHAN, REP. FOR
SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondents No.1 & 3:
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.2: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TAX
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WRIT PETITION NO: 24871 OF 2025

Between:

Kalyan Chakravarthy Pamidigantam, S/o Pamidigantam Amareswar Rao, Aged
about 39 years, Occupation: Software, R/o Plot 10, Flat - 308, Huda Complex.
Kothapet, Dilsukh Nagar Hyderabad 500035 Telangana, India.

Presently residing at 10717 N Mac Arthur Bivd Apt No.257, Irving, Texas- 75063,
United States

Represented by SPA holder G. Sheela, W/o- Pamidigantam Kalyan Chakravarthy,
Aged about 39 years, Occ Software R/o Plot No 10, S akaramApts Huda Complex,
- OppRamalayam Kothapet, Saroormnagar- K: - V:--Rangareddy, Telangana - 50005
PAN AWEPP7207Q, A. Y. 2020-21

...PETITIONER
AND
1. Assessment Unit, National Faceless Assessment Centre, Income Tax

Department, Ministry of Finance, Room No. 401, 2™ Fioor, E-Ramp,
Jawaharial Nehru Stadium, Dethi - 110 003.

2. The Assistant Commissioner of Income tax Circle 9(1), Hyderabad IT Tower,
Ac Guards, Masab Tank, Hyderabad, Telangana, 500004

3. Union of India, Represent by Secretary Ministry of Finance North Block, New
Delhi- 110 001 S

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of Writ of Mandamus holding that the notice issued (JAO) by 2n
Respondent under section 148 Dated 31.03.2024 vide DIN No ITBA/AST/S/148_
1/2023-24/1063750950(1) for the Assessment Year 2020-21 and the
consequential order passed by the 1%! respondent u/s. 147 r.w.s 144 read with
section 144B of the Income-tax Act Date of Order 25.02.2025, DIN
ITBA/AST/S/147/2024-25/1073709914(1) for the Assessment Year 2020-21 as
arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice
apart from violation of Articles 14, 19 (1)(g) and 265 of constitution of India apart
from being violative of provisions of section 148A and section 149 of the Act and
also contrary to the circular issued by CBDT and provisions of section 151A of |
the Act, and consequently set aside the order passed by 15t Respondent u/s. 147
rw.s 144 read with section 144B of the Income-tax Act Date of Order
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25.02.2025, DIN: ITBA/AST/S/147/2024-25/1073709914(1) for the Assessment

Year 2020-21 and all consequential proceedings pursuant thereto.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the order passed
by the 1%' Respondent u/s. 147 r.w.s 144 read with section 144B of the Income-
tax Act Date of Order 25.02.2025, DIN: ITBA/AST/S/147/2024-25/1073709914(1)
and stay of Demand notice under section 156 Dated 25.02.2025 vide DIN No.
ITBA/AST/S/166/2024-25/1073714689(1) for the Assessment Year 2020-21.

Counsel for the Petitioner: SRI D.V.PUSHPA VARDHAN, REP. FOR
SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondents No.1 & 2: =
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.3: SRI K. SUDHAKAR REDDY,
SENIOR S.C. FOR INCOME TAX

WRIT PETITION NO: 24897 OF 2025

Between:

Shoba Rani Nasani, aged 59 years, H.No. 21-312/6 Tirumalagiri Colony, Mancherial
- 504208. Dist. Mancheriai

...PETITIONER

AND

1. Income Tax Officer, Ward 1, Mancherial. Sy No.425, 1% Floor, Ranga Raja
Complex, Reddy Colony, Mancherial - 504208

2. Joint Commissioner of Income Tax, Karimanagar Range, Aayakar Bhavan,
Karimnagar - 505001

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ, order or
direction, declaring the order passed by the Income Tax Officer, Ward 1,
Mancherial, Under Order 148-A of the Income Tax Act, 1961 Date of Order
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23-06-2024 DIN No. ITBA/AST/F/148A/2025-26/1077406075(1) For the Year
Assessment Year 2021-22, as arbitrary illegal bad in law without jurisdiction void
abinitio violative of principles of Natural Justice part from being violative of Article
4, 19 and 265 of Constitution of India and consequently set aside the same in the

interests of justice.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the-petition; the High Court may be pleased to
stay all further proceedings including any recovery, pursuant to the order passed
by the 1% respondent Under Order 148-A of the Income Tax Act, 1961 Date of
Order 23-06-2024 DIN No. ITBA/AST/F/148A/2025-26/1077406075(1) For the
Year Assessment Year 2021-22 pending disposal of writ petition. |

Counsel for the Petitioner: SRI GAJANAND CHAKRAVARTHI, REPRESENTING
SRI UPADHYAY RAGHAVENDER

Counsel for the Respondents: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TAX

WRIT PETITION NO: 24901 OF 2025

Between:

Ravi Jagati, Aged 39 Years, H.No.3-91, Shetpally, Jaipur, Mancherial - 504216. Dist.
Mancherial .

...PETITIONER

AND

1. Income Tax Officer, Ward 1, Mancherial.- Sy No.425, 1% Floor, Ranga Raja
Complex, Reddy Colony, Mancherial - 504208.

2. Principal Commissioner of iIncome Tax - 2, Income Tax Towers, A.C.Guards,
Hyderabad - 500004.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ, order or
direction, declaring the order passed by the Income Tax Officer, Ward 1,
Mancherial, Under Order 148-A of the Income Tax Act, 1961 Date of Order
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13-03-2024 DIN No. ITBA/AST/F/148A/2023-24/1062518852(1) For the Year
Assessment Year 2020-21, as arbitrary illegal bad in law without jurisdiction void
abinitio violative of principles of Naturai Justice part from being violative of Article
4, 19 and 265 of Constitution of India and consequently set aside the same in the

interests of justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in“the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings including any recovery, pursuant to the order passed
by the 1% respandent-Under Order 148-A of the Income Tax Act, 1961 Date of
Order 13-03-2023 DIN No. ITBA/AST/F/148A/2023-24/1062518852(1) For the
Year Assessment Year 2020-21 pending disposal of writ petition.

Counsel for the Petitioner: SRIGAJANAND CHAKRAVARTHI, REPRESENTING : -

SRI UPADHYAY RAGHAVENDER :

Counsel for the Respondents: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TAX

WRIT PETITION NO: 24905 OF 2025

Between:

Mr. Kyasa Harieshwar, S/o. Mr. K Srinivas Rao, aged 37 years, Occ. Business, R/o. - .. -
H.No. 3 - 2 -324/326, Soma Sundharam Street, Secunderabad, Hyderabad-500003, : -

Telangana, India.

...PETITIONER

AND

1. The Income Tax Officer, Circle 6(1), Hyderabad, IT Tower, AC Guards,
Masab Tank Hyderabad - 500004, Telangana. :

2. Assessment Unit, Income Tax Department, National e-Assessment Center,
New Delhi, Room No. 401, 2™ Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

3. The PrincipgT’Commissioner of Income Tax - 6, Hyderabad, Income Tax
Towers, AC Guards, Masab Tank, Hyderabad - 500 004, Telangana.

...RESPONDENTS

it
{4k

Petition urkier Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
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pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaring that any further proceedings u/s 147 r/w Sec. 144 of the
Income Tax Act, 1961, for the Assessment Year 2019 - 20, as arbitrary, illegal,
bad in law. void-ab-initio, violative of the principles of natural justice apart from
being violative of Articles 14, 19(1)(g) and 265 of the Constitution of India and
Sec. 148A of the Income Tax Act, 1961, and consequently set aside the same in

the interests of justice.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed-in support of the petition, the High Court may be pleased to
stay all further proceedings, including any recovery, pursuant to the notice u/s
148 of the Act, dated 30.06.2025, issued by the 1°' Respondent, vide DIN &
Notice: ITBA/AST/S/148_1/2025-26/1078008182(1), for the Assessment Year
2019 - 20, pending disposal of the above Writ Petition.

Counsel for the Petitioner: Ms. SYEDA SAJIDA SAMREEN FATHIMA, REP. FOR
SRI AKSHAY MANTRI

Counsel for the Respondents No.1 & 3: Ms. BOKARO'SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX

Counsel for the Respondent No.2: DEPUTY SOLICITOR_ GENERAL OF INDIA

- WRIT PETITION NO: 24911 OF 2025

Between:

Rajaiah Nuligonda, Aged 64 years, H.No.13-366, Near | B, Mancherial - 504208
District Mancherial '

...PETITIONER
AND

1. Income Tax Officer, Ward 1, Mancherial, Sy No.425, 1% Floor, Ranga Raja
Complex, Reddy Colony, Mancherial - 504208.

2. Principal Chief Commissioner of income Tax, AP & TS, Income Tax Towers,
A.C.Guards, Masab Tank, Hyderabad - 500004.

...RESPONDENTS
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" Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ, order or
direction, declaring the order passed by the Income Tax Officer, Ward 1,
04-2022 {TBA/AST/F/148A/2022-23/1042457768(1) and all the consequential
proceedings for the Year Assessment Year 2015-16, as arbitrary illegal bad in
{aw without jurisdiction void abinitio violative of principles of Natural Justice part

“fromrbeing - violative of Article 4, 19 and 265 of Constitution of india-and-- - -

consequently set aside the same in the interests of justice.

JTEY

IA NO: 1 OF 2025

Petition under Sectiori 151 CPC praying that in the circumstances stated _
in the affidavit filed in support of the petition, the High Court may be pleased to . L
stay all further proceedings including any recovery, pursuant to the order pass'éd"-' -
by the 1% respondent Under Order 148-A of the Income Tax Act, 1961 Date of
Order 03-04-2022 ITBA/AST/F/148A/2022-23/1042457768(1) and all the n
~consequential_proceedings for the Year Assessment Year 2015-16 pendjng

dlsposal of writ petition.

" Counsel for the Petitioner: SRI GAJANAND CHAKRAVARTHI, REPRESENTING: ;-
SRI UPADHYAY RAGHAVENDER S

Counsel for the Respondents: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TAX

WRIT PETITION NO: 25117 OF 2025

Between:

Maa Hitech Constructions, H.N0.4-9-856/7 Road No.7b, Lecturers Colony
Hayathnagar - V & M, Ranga Reddy Dist. 501505, Telangana Represented by its
Managing Partner Shri Surakanti Anantha Reddy, S/o. Surakanti Yadagiri Reddy,
Aged about 55 years, R/o Lecturers Colony. Road No. 7b. Vanasthalipuram,
Hayathnagar, K.V. Rangareddy, Telangana. 501505

..PETITIONER

AND

1. Assessment Unit, Income Tax Department, National e-Assessment Center,
New Delhi, Room No. 401, 2™ Floor, E-Ramp, Jawaharlal Nehru Stadium.
New Delhi 110 003

-
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2. Income T~ax Officer, Ward 9(1), Hyderabad, LT Tower, AC Guards, Masab

Tank, Telapgana - 500 004

3. The National Faceless Assessment Center, Income-tax Department, New
Delhi, India

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus, declaring the Assessment Order for AY
2019-20 bearing. . DIN.. 1TBA/AST/S/147/2024-25/1072714504(1) dated
22/05/2024, consequent to the order passed ufs 148A(d) DIN ITBA/AST/F/148A/
2023-24/1 0518727‘8()"(1”) dated 05/04/2023 and the notice u/s 148 dated
05-04-2023 bearing.DIN ITBA/AST/S/148_1/2023-24/1051881835(1), issued by
the JAO (2" respondent) instead of FAO(1** respondent) and consequential
penalty orders passied u/s 271AAC(1) and 272A(1)d) of the Act dt. 11/07/2025
as void, illegal, and’contrary to the provisions of Income-tax Act and contrary to

the Principles of Natural Justice.

IA NO: 1 OF 2025

‘o Petition under Section 151 CPC praying that in the circumstances stated
in-the affidavit filed in support of the petition, the High Cdurt may be pleased to
stay all. further proceedings pursuant to the Assessment Order dt. 22-05-2024
passed 'by the 2™ respondent u/s 147 of the lncome-téx Act for AY. 2019-20
vide DIN No. ITBA/AST/S/147/2024-25/1072714504(1).

Counsel for the Petitioner: SRI P. VENKATA PRASAD, REPRESENTING
M/s. VELGANI GAYATRI PRIYA

" Counsel for the Respondents: SRI K. SUDHAKAR REDDY
SENIOR S.C. FOR INCOME TAX

v
>

SsWRIT PETITION NO: 25152 OF 2025

J T

Between:

Smt. Rachakonda Manjula, D/o. Sudhakar Rao Velmula, Aged 59 years, Flat No.
106, Sri Balaji Happy Home Residency, Near Water Tank R P Road, Mancherial,
Telangana - 5042(}8,,D|st Mancherial.

...PETITIONER
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AND

1. Income Tax Officer, Ward 1, Mancherial. Income Tax Office, Sy No.425, 1%
Floor, Ranga Raja Complex, Reddy Colony, Mancherial - 504208.

2. Joint Commissioner, O/o. The Joint Commissioner of Income Tax Karimnagar
Range, Aaykar Bhavan, Near Raja Theatre, Karimnagar - 500004.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
_ pleased to pssue a Writ of Mandamus or any other appropnate writ, order or

direction, declaring as illegal, arbitrary, without jurisdiction, bad in law, violative
of the principles of natural justice, and contrary to Articles 14, 19, and 265 of the
Constitdtimi.:gf_’_lndia, declaring the notice issued by the income Tax Officer,
Ward 1, Mancﬁerial, Under section 148 of the Income Tax Act, 1961 Date of
Notice 26-06-2025 DIN No. ITBA/AST/S/148_1/2025-26/1077817339(1) For the
Year Asﬁessu;gthear 2020-2021, Consequently, set aside all such orders-and .

prdceedings inthe interest of justice.

IA NO: 1 OF 2025

- ‘Petition-under Section 151 CPC praying that in the circumstanceSa-étated :
in- the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings including any recovery, pursuant to the notice issuéd
by the Income Tax Officer, Ward 1, Mancherial, Under section 148 of the Income‘
Tax Act, 1961 Date of Notice 26-06-2025 DIN No. lTBA/AST/5/148_112025-
26/1077817339(1) -For -the Year Assessment Year 2020-2021, and Direct the
Respondents not to initiate or continue with any recovery or penalty proceedings,
including issuance of demand notices, garnishee orders, or attachment of bank _
accounts, pending final disposal of the above Writ Petition. ‘ '

Counsel for the Petitioner: SRI GAJANAND CHAKRAVARTHI, REPRESENTING
' SRI UPADHYAY RAGHAVENDER

Counsel for the Respondents: M/s. J. SUNITHA,
SENIOR S.C. FOR INCOM TAX
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WRIT PETITION NO: 25228 OF 2025

Between:

Acuvate Software Private Lirited, Rep. by Managing Director M. Rakesh Reddy S/o
M. Janardhan Reddy 1% & 2™ Floor, Plot No.1000, MJR Arcade, Gurukul Society,
Shaikpet, Madhapur B.O., Hyderabad, Telangana - 500081

...PETITIONER

AND ,

" 1. Office of the Deputy Commissioner of Income Tax Circle 1(1), Hyderabad, T
Tower, AC Guards, Masab Tank, Hyderabad, Telangana, 500004.

2. Addl. Commissioner of Income, Range-1, Hyderabad

...RESPONDENTS

etition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
'pleaséd to issue an appropriate writ order or direction more particularly one in
-the néttjre‘o_f Writ of Mandamus, declaring the order passed u/s 148A(3) bearing
: DlNiN'o.- ITBA/AST/F/148A/2025-26/1077959133(1), dt.28.06.2025 and notice u/s
148 :dt.28.06.2025 vide DIN No. ITBA/AST/S/148_1/2025-26/1077965971(1)
‘issued by the JAO(1%! respondent) instead of Faceless Assessing Officer(FAO)
for AlY. 2021-22, as void, illegal, and contrary to the provisions of Income-tax Act

and contrary to the Principles of Natural Justice.

IA NO: 1 OF 2025

' Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay all further proceedings pursuant to the notice u/s 148 dt.28.06.2025 vide
DIN No. ITBAJAST/S/148_1/2025-26/1077965971(1) issued by the JAO(
respondent) instead of Faceless Assessing Officer(FAO) for A.Y. 2021-22, and
- may pass such other order(s) as the Hon'ble Court deems fit and proper in the

interests of substantial justice, as otherwise the Petitioner would be put to

15(

irreparable loss and severe injury.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY,
SENIOR S.C. FOR INCOME TAX
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WRIT PETITION NO: 25255 OF 2025

Between:

Vallury Ailaiah, (Pan Name. Vgallury Ailaiah) S/o. Veeraiah, Aged about 44 years,
R/o. H.No.3-15 Manchireula, Narsingi, Rangareddy District, Telangana - 500089

...PETITIONER

AND

1. Central Board of Direct Taxes, Central Secretariat, North Block, New Delhi -
110001 Represented by Assessment Unit/ Verification Unit/ Technical Unit/
Review Unit, Income Tax Department National Faceless Assessment Centre.

2. Income Tax Officer Ward :8(1), Signature Towers, Opp. Botanical Gardens
Serilingampally Mandal, Hyderabad Ranga Reddy District, Telangana -
500084

3. Principal Chief Commissioner of Income Tax, Andhra Pradesh and Telangana
10" Floor, B Block, Income tax Towers, 10-2-3, AC Guards, Hyderabad-
500004

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside:

(a) The Order passediunder Section 148A(d) of the Act bearing DIN and
Notice No. lTBA/AST/F/148A/2022-23/1051633582(1) dated 30.03.2023
for'the AY 2016-17 by Respondent No. 2 in Exhibit P3;

(b) The Notice issued under Section 148 of the Act bearing DIN and Notice
No. ITBA/AST/S/148-1/2022-23/1051726443(1) dated 31.03.2023 for the
AY 2016-17 by Respondent No. 2 in Exhibit P4;

(c) The-Assessment Order passed under Section 147 r:w.s 144 r.w.s 144B of
the Act bearing DIN. ITBA/AST/S/147/2023-24/1060564454(1) dated
06.02.2024 by Respondent No.1 in Exhibit P6:

(d) The ex pané’_ﬁ?enalty Order passed u/s 271(1)(b) of the Act bearing DIN.
ITBA/PNL/F/271(1)(b)/2024-25/1066325436(1) dated 02.07.2024 by
Respondent No. 1 in Exhibit P9;

(e) The Penaé&%ﬁiomer passed u/s 271(1)(c) of the Act bearing DIN.
ITBA/PNL/FI271(1)(c)/2024-25/1067537427(1) dated 12.08.2024 by
Respondent No.1 in Exhibit P11;



